
t-

Central Adminis trat iue Tribunal
Principal Banch-Neu Delhi

CP 97/97 in Oa 478/96

Neu Delhi, this the 22nd APril,l997

Hon'ble Or. 3ose P. l/erghese, Uice-cha irroan(3)
Hon'ble Shr i S»P<,Bisuas ,P)8mbar (A)

Shri Uipin Chi^ndra Doshi,
a/o Shri B.C.Soshi,
R/o 4 36, Pus hap Uihar, Saket,
Neu Delhi "j^O Oi7o ..o^etitionjr

(By adv/ocate Shri H.C.Sharma)

Uersua

Shri Ashok Parthassarthy,
Secretary,
Ministry of Non-conv/entional Energy
Sources, Block No. 14, CGO Complex,
Lodhi Road, Neu Qelhio •oRespondent

(By advocate Shri USR Krishna)

ORDER (QtbI)

(Dr.Dose P. Uarghese, Uic8-Chairman(D)

The order complained against onl/ contciins a

direction to consider the applicant for ra^Gng/giment.

in preference to outsiders and those with having lessor

length of service and grant him temporary status ;

in accordance uith rules, in case they ara found fit

for re-engagemento

On behalf of the respondents it is statgd that

the petitioner has been re-engaged and it is asiurad by

the counsel that jt temporary status, as and uhan the

applicant completes the requisite length of sgruico, uiXI

be conferred uponhim«

In the premises, no further order is required in

this case. Hence, C.P. is disposed of granting liborty.
to the petitioner to agitate the matter if temporary otgtuV:
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is not conferred upon him in due course in accorc'onca

uith rules® Notices issued tol-the respondents aru discharg^i

Q

(3.P^
flember (a)

/na/

(Or .3038 yarghssa)
yic9-Chairman(3)'
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